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/" iDt.22.01.2020 |CORAM : HIS HONOUR ADDL. SESSIONS JUDGE
/o SHRI K.M.JAISWAL (C.R.N0.58)

. SPL CASE | APP Shri Igbal Solkar for State present.

24/19 Both accd on bail present. ‘

| Adv. Mengade for accd no. 1 present.

Adv. Abhay Ahuja along with Adv. Sangeeta Yadav for
complainant present.

' Adv. Kushal Mor for accd no. 2 present.

. |
: , i i i f accd no.
Exh.7 /Adv. for complainant has filed say on bail appln of accd no

(
|

2 tor marked as Exh.7.
Heard.
'F.R.S.R. following order is passed.
Order below Exh.6. )
|Accd no. 2 Mahendra Wig is released on bail on his
|executing personal bond of Rs.5,00,000/- with one and
|more solvent sureties like amount. The accd shall attend
‘the Court on every subsequent date. He shall not tamper
iwith the evidence and shall not commit the similar offence
for which he is prosecuted. The accd shall not leave India
\without prior permission of Court and he shall furnish the
; ' details of his residents and mobile no. etc on record.
; | Aced no. 1 has filed vakaltanama of adv. tor marked-as==..
‘Exh.8 | P ot e T o
: ‘Exh.8. AOAE 2T EC) Xy
? ' Accd no. 1 filed appln of cancellation of warrar it tor marked ™% Ny,
Exh.9 l‘aS Exh.9 /Ay, AN
; Order below Exh.9 friv G A
. Appln Exh.9 is allowed in terms of prayer clause. ) 37-?-5). i
: 'Accd no. 1 filed bail appln tor marked as Exh:10. A
IEXh._lO Co £ bail 1 ed 1 . Tt hers 0w
: : | Copy of bail appln served upon to COmp:alngu. . 7 H
Exh.11 ;:Order below Exh.10- Complainant to file sa}"{}‘\ s
j ' |Adv. for aced no. 2 has filed an appln tor fnacks ¢ -as
|Exh.11. R o o
' Order below Exh.11.

: ‘!As the applicant/ accused is the local resident four weeks of
@QC@? ‘FCJ 59029/~ time is granted to furnish surety. Meanwhile in lieu of said
'CU'PPWD‘MW&WA‘V@ o) )isurety and as per the provisions of section 445 of the Cr. PC
WW(«}/M a W ‘(7".4 f-the applicant/accused is directed to furnish cash security of
W«)a/)jbﬁ cashsecudity Rs.50000/-(Fifty thousand). As per request of applicant/
VfaﬂQ,l/&QG@/f%/vbh ‘accused he is permitted to deposit of Rs.25000/- (Twenty
o 27g7éjcwnW7)Mw,}five thousand), today and remaining Rs.25000(Twenty five
‘thousand) on 23.01.2020. ’
' Cash be accepted after treasury hours.
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